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ed in pushing the articles his firm 
deals ... 

Mr. Speaker: I have been waiting 
to hear those words "May I know". 

Shri P. C. Borooah: .... to every 
house of this vast country of ours 
through advertisements ... 

Mr. Speaker: Alter such 9 long 
statement he will ask the question. 

Shri P. C. Borooah: It is not long, 
Sir. Then, it reminds one of Shri T. 
T. Krishnamachari also as the Finance 
Minister of India who wants to curb 
advertisements. How does he pro-
pose to reconcile between these two 
positi<rns, because advertisement needs 
vary from business to business, from 
product to product and from place to 
place? 

The Minister Of Finance (Shrt T.  T. 
Krishnamachari): Sir, the draft rules 
will be issued and I think the hon. 
Member might also express his views 
thereon, and Government will consi-
ner all the views. 

Shri P. C. Borooah: While Govern-
ment proposes to curb expenditure on 
advert,sements, it continues to over-
look the expenditure incurred and 
the O:lt-flow of huge sums of money 
out of our country on commercial ad-
vertisements through the Ceylon 
Radio. May I know whether the 
Government wants to restrict that ad-
vertisement also and thus save 
foreign exchange? 

Shri T.  T. Krishnamachari: We 
have already taken certain steps in 
regard to cutting down advertisemenh 
to Ceylon Radio. 

Shri R. Barna: May I know the 
gain in revenue as a result of this 
limitation and the saving effected on 
import of foreign paper as a result of 
this measure? 

Shri T. T. Krishnamachari: This 
question is a little too early because 
I am issuing the draft rules. When 
the rules are finalised after hearing 
the views of interests concerned, then 
Jt will be time to evaluate the result. 
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Shri Sham Lal Saraf: May I know 
whether Government will give consi-
deration to the fact that the compan-
ies and advertising agencies have been 
feeling very strongly about it? Will 
they reconsider the orders which they 
have issued already? 

Shri T.  T. Krishnamacharl: My 
position is a little difficult to answer 
this. After the rules are published, if 
these points are raised then I think 
tha t will be the time for-the Govern-
ment to make up its mind. 

Advances Granted by Scheduled 
Banks 

+ 
J Shri Yashpal Sin![h: 

'210. L Shrl Shree Narayan Das: 

Will the Minister of Fipance be 
pleased to state: 

(a) whether any modification has 
been made in the rules governing 
the grant of advances by the Sche-
duled Banks against the security of 
paddy and rice; and 

(b) if so, the details thereof? 

The Minister of Planning (Shri B. 
R. Bhagat): (a) Yes. 

(b) A statement indicating the pro-
visions of the directive issued by the 
Reserve Bank of India, as it is now 
in force, is laid on the Table of the 
House. [Placed in LibraT!/. See No. 
LT-4631/65]. 
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Shri Tridib Kumar Chaudhuri; 
May I know whether it has come to 
the notice of Government that there 
were serious complaints of malprac-
tices indulged in by scheduled bank! 
by advancing money really against 
paddy and rice but showing it as 
against some other thing? May I 
know whether anything is done about 
it? 

Shri B. R. Bhagat; We have not 
received any such complaint. If any 
specific case is brought to our notice, 
we will look into it. 
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Shri R. Ramanathan Chettiar; Apart 
from rice and paddy, what were the 
other commercial crops against which 
restrictions have been imposed? 

Mr. Speaker; In this question we 
are concerned only with paddy and 
rice. 

Shri Bhagwat Jha Azad; The sche-
duled banks very promptly observ" 
the orders of Government not to give 
advance against paddy and rice. But 
the advance is given against foddeI". 
How does Government propose to en-
sure that this order is not abused? 

Shri B. R. Bhagat: I will looj[ into 
the position about fodder. 

Shri Dinen Bhattacharya: After the 
introduction of this restriction, may I 
know whether it will be extended to 
groundnuts and mustard which are 
in shortage? 

Mr. Speaker: This question ~ 

to rice and paddy. 

Shri Sinhasan Singh; May I know 
whether this restriction on ~  is 
confined to paddy and rice or it will 
be extended to other cereals alsO? 
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Mr. Speaker: I have already dis· 
allowed two questions saying that we 
are dealing only with rice and paddy. 

Shri Sinhasan Singh: May I know 
whether this is extended to other 
States and, if so, how many States? 
What will be the maximum quantity 
of rice or paddy against which an ad-
vance can be made? 

Shri B. R. Bhagat: This applies to 
all States where rice is grown and 
Is traded in. Actually, it is done on 
the basis of the trade done by millJ, 
the trade done through the ~

ing Corporation where there is a 
margin and the Food Corporation 
where there is no margin. 

Shrlmati Tarkeshwarl Sinha: Gov-
ernment have stated just now that 
they exercise regulatory measures to 
control the advances given to the 
traders. May I know whether Gov-
ernment is aware that now hoarding 
is done by farmers also and the 
farmers ... 

Shri Kanga: Farmers never hoard. 

Shrlmati Tarkeshwarl Sinha: Let 
me complete my question. 

The hoarding is done by the fann-
ers and that kind of hoarding is due 
to the fact that, according to ~ 

Rese eve Bank Lself, 9:t per cent of the 
advances to the farmers are through 
the uncontrolled channels. May I 
know whether in view of this .. 

Mr. Speaker: First there is a long 
speec!t and then the question is put. 

Shrlmati Tarkeshwarl Sinha: T"nis 
question particularly is in regard to 
the scheduled banks. But advances 
to the farmers are also being given 
by uncontrolled financial channe:s, 
like, the money-lender. May I ask 
the Government whether, in view of 
the present situation, the farmer has 
become the hoarder and whether 
there is any proposal to exercise thn t 
kind of control there also through the 
co-operative banks? 

Shrl Kapllr Singh: We record our 
protest against the insinuation made 
that the farmer is a hoarder. 

Shri B. R. Bhagat: As the hon. 
Member knows, we have control over 
the scheduled banks and, after the 
Bill is passed, we may have some 
control over the co-operative sector. 
But it is very difficult to control the 
individual money-lenders. 

Shri Man Sinh P. Patel: Thes.) 
advances ~  made against godown 
stocks. May I know whether the 
Government has devised any mea-
sures to give advances to the farmer. 
in their farm houses or in the distdnt 
rural areas? 

Shri B. R. Bhagat: That is done 
by the co-operatives. 

Booster PlImps in DeIhl 

+ 
r Shri D. C. Sharma: 

·211. ~ Shrl Yashpal Sinc-h: 
l Shrlmati Savltrl Nigam: 

Will the Minister of Health be 
pleased to state: 

(a) whether booster pumps in-
stalled by private individuals are 
hampering the water supply in Delhi; 

(b) whether there are no rules 
governing the use of such pumps to 
avoid their installation in such a 
way that others are not deprived ot 
water; and 

(c) if so, the steps taken or pro-
posed to be taken in the matter? 

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): 
(a) Booster pumps installed in a.'l 
unauthorised manner hamper the 
water supply. 

(b) The installation of booster 
pumps in the Delhi Municipal C!)r-
poration area is regulated under Sec-
tion 225 of the Delhi Municipal Cor-
poration Act, 1:'!1. The installation 
of booster pumps in the New Del:u 
Municipal Commit'ee area is govern-
ed by Clause 14(b) of the bye-laws 
regulating the filtered water supply 
in New Delhi. 




